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HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

MONDAY ,THE TWENTY FIRST DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE. AND
THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 3801 OF 2021

Between:

AND

1

2

Amreen Begum, Dio.Syed Moin, Aged- 20 years, Occ- Student, R/o.1-
111111C1372 P , Police Batallion Back, Kondapur, Ranga Reddy, Telangana-
5oo 084 

...PETtrtoNER

The State of Telangana, represented by its Principal Secretary, Medical and
Health Family Welfare Department, Secretariat Buildings. Hyderabad-S0o 055
Kaloli Nararayana Rao University of Health Sciences, represented by its
Registrar' warangal 

...RES'.NDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction more particularly one in

the nature of writ of mandamus declaring the action of the respondents

particularly the 2nd respondent in not considering the petitioner for counseling

and admission into BDS course under Management Quota Category B and C for

the academic yeat 2020-21 in the colleges affiliated to 2nd respondent unrversity

as illegal, arbitrary, u ncon stitutional and consequently direct the 2nd respondent

to consider the petitioner application for registration and admission to BDS

Course under Management Quota B and C category in stray vacancy seats in the

colleges affiliated to 2nd university for the academic year 202O-21



lA NO: 1 OF 2021

Petition under Section 15'1 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

direcl the 2nd respondent to consider the petitioner application for registration

and admission for BDS Course under Management Quota B & C category in

stray vacancy seats in the colleges affiliated to 2nd respondent university for the

academic year 2020-21, pending disposal of writ petition

Counsel for the Petitioner: SRl. V. RAMESH REDDY

Counsel forthe Respondent No.1: GP FOR MEDICAL HEALTH AND
FAMILY WELFARE

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO, SC

The Court made the following: ORDER



THE ON'BLETH CHIEF III CEAIOKA HE

THE HON'BLE SR

AND

I IUSTICE I.SREE RAO

Writ P tition No.3801 of 2021

ORDER: (Per rhe Llan'b/e rhe Chu[Juttiz AtoA Aradbe)

None for the petitioner.

Mr. A.Prabhakar Rao, learned Standing Counsel for

I(aloji Narayana Rao University of Health Sciences appears for

respondenr No.2 (for short'the University).

) In this rvrit pcririon, rhe petitioner inter aliz has prayed for

the follorving rclie[:

"[ror rhc rcasons mcntioned in the accompan/ng

affidavit, ir is praved that this Court may be

pleascd to issue an appropriate V7rit or Dfuection,

morc parricularly, one in the nature of !7rit of
N{andamus, declaring the action of the

rcsprondcnrs, particularly respondent No.2, in not

consiclcrinq rhe pcririoner lor counseling and

rtlrrr:'r, ,rr rnt, ' lJl)S ( .oursc undcr Managemcnt

(]uot:r crteson' 'll' and 'C' for thc academic year

2020 21 in the colleges affiliated to 2"d

rcspondc rr t- U nir-crsit1,' as illegal, arbitrary,

uncons ritu rional and conscquendy direct the 2"a
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resDondent to consider the petiuoner's appl_ication

for registradon and admission to BDS course

un<ler managemeflt quota 'B' and 'C' categoq, in

stra y vacancy sears in the coilcges aflfiated to 2"d

respondent Universin [or the academic year

2020-21 and pass such other order or othcr orders

as this Court may dccm fit and proper in r.he

circumstances oI the case. "

3. A Division Bench of this Court, by an intc:rim order

dated 77.02.2021, had directed that subject ro rhe petitioner

payrng registration charges ancl producing cerrificates for the

purpose of verificarion before respondenr No.2 by ' 9.02.2021

at 10:30 A.M., respondenr No.2 shalI consider the p,eritioner,s

application for admission into tsDS corrrsc in srrav vacancy seat

under 'B' & 'C' category in the collcgcs affiliated to rcspondent

No.2- University for rhe acadenric r.ear 2020-21.

4. The academic year 2020-21 is or.cr. In r.iew of the

aforesaid inter.im order as rvell as on account o[ efflux of time,

no further orders are requir-ccl ro be pas sccl in rhe u,rir petition.
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5. The Writ Peution is, accordingly, disposed of. No costs.

As a sequel, miscellaneous peritions, pending if any, stand

closed.
SD/- T. JATASREE

ASSISTAN REGI TRAR

//TRUE COPY//
sEc ON OFFICER

To,

1. The Principal Secretary, IVledical and .Health Family Welfare Department'

Secretariat Buildings. T S., Hyderabao-5uu ubc
2. ii; dgiairir, kar5ii ua-ialiana Rao Universitv of Health Sciences'

Waranghl
e. or'. Cd to SRl. v- RAIVIESH REDDY' Advocate-IoPucl
4. Two CCs to Gp rodiiL.-d,l'in'iHeelilr Ano rhH/|[v wElrnRE 'High- il;d f"itfu Stat" of Telrngana at Hvderabad [oUT]
5. Two CD CoPies

BJe



HIGH COURT

DATED:21 t1OlZO24

ORDER

WP.No.3801 of 2021

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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